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10.

vl FT G&AT, a(Thur i< AT AfeaT § TqC. —I<F Tl Hi HEAT, ITHT (<0 qIT 399 Fag
FAT T § FqC o T, ST I ATAT 6 & (2) ¥ #=qW (4) § A< g

Tt it TG, - UE o TaaTd enfy - SeF qet uR o i g, s, Ay siw
wﬁﬂaﬁ—craign%r%r@ﬁ ST ITH AT & &9 (5) @rﬁrw(13)ﬁﬁﬁﬁ§@ﬁ|

et &g el as. - =7 A § [RT G o 9@ ¥ 2 gu @, Faw 3 =t S
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Wa@%—d = Rt & st et ot Soft % 92 o2 [Rges woe =it aea st e | =
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11.
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14.
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fgaTiar
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FIT fohaT SO

16. an-{f%r Eﬁwﬁﬁﬁ%m@waﬁwwagaﬁimﬁwWquﬁ
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T AT 3T ST | (e |
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EREEEREIEERE R El Her T R0 ST ATer AT & forT - | Hrer adft o s 91 sAfEaT
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(8) (9) (10)
AT A FrT | AN T 2T | Tl g BReE 7 &7 A 0 AR g (e
T HIAaT Aigd)/SAHea g 7Y S0
(11)
et

T qeAT a9 % UH TG T-Faa-AfaawriT (e The) Rregr a9 Afead Tae-12 | dgg a9 i 9qg-'F H qar fl g
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) (i) S =T e 9% "ger 97 o Fd §; 4T

(i) Brearr e fiT ¥ =17-12 (78800209200 =) # wi=r v it Frrfirer o 1 22

(@) Feferted qeafors dgart o 9q9d T@d g, AAid—

(i) HTex afvaes AT atex & a7 Tere ROae Ao a7 Hee T % Aied ZEale § qAaq qid a9 &

qq; AT

(OREIREEESIERISRIE CLICIECERIERIER IR ESIERIRSC RERTT

feoqor-1: Jros yaet # U i srfger, St i e dftr § 8, vafegie w AR F oo fEw e
ST o 9T Aal gl THT T Fiatagie g e & forg fBeme e s &6 911 961 givl

feoqur-2; wiafagfe it srafer, Res ot w0 awae & H a7 BT v g a1 fFanwr § =0 fFhe @ 2
e &TH fheT 37 FTeY 92 % WA gk & SAater § Aremoradr ar= a9 & (e dal g

feroqur-3: afafafcr g Mt & oo sfesraw s S smaee ym & & sifaw arda &1 56 a9 & srfars Tt
g

froqur-4: SFHAT FAT FAT FLHR AT ST LR AT T ST &0 TTEA 5 ATTHAT 6 AT § af Fhar o
qHATE |

feoqur-5: =afam 2oft § o= ad & sfafgie T F7 3% afawr, aft 39 18 9 f=i g WS FE § 9=
ATFTET ITASH T I, AT ARSI, HIHT LAT T FIRT 36 FHA-FAoqrad * oo & 39 ames & oo
et forw o w9k 2
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(12) (13)
framfir Sty affy (Teft w fEr w3 % fm) R fefafa | W g
g-
1. AgTA=e - T
=T AT qA
2. "k 9= - e
T2 HATAT
3. geTfadrer® - 9aE T
AT AT T
4. HETALIEAS - g3 |
ST R A
(1) (2) (3) (4)
3 - FA-a e 04* (2026) AT ¥ A, | 999 Wi § & 12 ¥
~ ("FEAR F AL T - (78800-209200 %) |
(ST &) | PO g w, e,
3| FAqH=E T (TG |
(5) (6) (7)
I | AN el gt | N A&l grar |
(8) (9) (10)
AT FE 2 | T T 2 | Frafr grT fer 7 8 W T Sfafeey
(srewsrTlers "faar afgd)/ srHe gl
(11)
-

T AT a0 % UH 3T FAfee (T whe) Brege aa7 afes w2 -1 § &9 a9 F3g-'%F & 7ar 6t g, Ed aaq
HfeF =q2-11 (67700-208700 %.) H IT FHIS & & | = a9 il AT FaT AT &; 30T
(i) STereT ¥ % 9&l & forg fAfRd Fiaamat Tieror aRaarg@s stted 64T 21; 3T

(ii) THT-THT T AETAGLTF, HT FET (A8 1w " 7 TIAAT TRaAqrqas STl 64T gr; a7

(iii) Tt & § 3T FHISE (T Theed) F €T H &7 a9 K1 =i #=m

feoqor : STEt UH Fes StRal & gag | gl ST 8® 1 qrEar da1 T F Al g, Tt & rorg o= B s
TET &Y, T8 ST 45 ARat & weg § oft e R Struw i 7 st a9 5 sess g i € v g 71 arear
AT, AT STEH IT TTAAT FAT F A F AferF: F A7 <4 a9 A, TA9 F S v FH T, FH A I 0T IegiA oI 0
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Fies st afed Sgia UHT s AT arerar JaT Uge & T F AT g, et Ieaa< A § AT F for syt
qRETAT STATE ARAATIE T I T AT 2l |

gfafeafe (srewsrrfers d@faar afza)/sme:-

FET AGETAF T AT FT HLHT AT TST TLRIET AT G5 T &A1 6 JATHA AT ATASAF & F ITHH F
arferTa-
() (i) ST = smeme u¥ Jger 9% 4T #d gf ;AT

(ii) 2= "fes § =¢-11(67700-208700 %.) ¥ ai= v &t fF=rfaa &= ¥ 21 3w
(@) et qeaforF SEart s Sq9a T@d ard, F9id:-
(i) HTex TREEs o7 ST Theel AT (AT FLFAT o AT FeaF Hied Taed Farad § F7 § FF qiT a9
AT T, AT

(REIREEEC IR RIE CILIEIES S IRRIERIK R EEIIE RIS A

fooqor -1 qroek =t F v et sfesrh, Sy i @i ot & 2 sty = AR w o e G
ST o 9T Tl gl et Tohe Sfaf=af g i & fow EeEm B st & 9 951 g

fooqur -2 : gfafagi &t safe, B @ wig qwwr & IHT 37 6T o= "o a1 foanr § =0 Byt 8 3
gl T et 377 e 98 U< STAT=ai<h il safer § Aremeoraar 91T a9 & T8 dgl gl

feoor -3: wiafAgfe g FafRe & oo afemaw sr-dier sraes s # i sifaw ardg 71 56 3T & srfae @t
g

fooquT-4: SR A FealT TLRTE AT TT TEHT AT T ST & TATHA 6 ATRTRAT F A9 H 2 FFar s
THATE |

fooqur- 5: ST ATIFHT AUH-319" I | 9 a9 | GAAgh 9% F1AT &, 396 H1d [=Aourad &1 [Fgiwor qgriaaers,
HHT LT 9 g1 0 S % S e & forw o= T ST a&har , s 9w |@ev | 39 [39w 98 1%
RICIEE AR IR I PEIRIER S o EA ]

(12) (13)

vt st afwfa (Jrefa = = F F o) fed Fafotea e AR A2l 2Tl

1. WEITaerh - e,
T AT a9

2 . | Afua - e
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—r
3. geTfadrers® qzeT
AT AT T
4. aErfarers - "E|
AT AT T
(1) (2) (3) (4)
4.37 FHEE 06* (2026) HTETOT FeT A, A | AA9 A § eqe-11 (67700-
(57T &) | (‘FEART F O AER AT o | 208700 7)1
aferde BT ST @ehar )1 Ak ’
FATETAT (TTYF) |
(5) (6) (7)
=7 A &Y 2Tl AT AT BTl
(8) (9) (10)
AL B LT B Srarfiy 7T, Forey 7 2 T
gfafgte  (semrfess  aqay
Tqied) / ATHAT gl
(11)
e

HHT qLAT T & g wHee (I The) | |, St aa9 dfea #=ae-10 (56100-177500 %.) 21 &7 Sregi+ ==
I ® qi= av &t ataa &ar & 2 e

(i) srarer T u¥ fafga A=mar 9ot Staere awaarg@s ot T 21, &

(i) wETHEers, HHAT qEAT a9 g qHI-G89T 9 AR B 0 - e (GEAEn) S S gt A,
£ 158

(iii) HTAT &1 § AETAF FHISE (T Thel) & €T | &7 a9 KT AT
feoqur : et UH Fes FRAT & qag | el ST Ed IT qrEar da1 T F AT g, T 6 rorg o= G S
TET 2T, TET I S AT F Hag § f e fr ST v a7 o= a9 6 3w g B wE OE s 4T arEr
AT, AT g AT TTAT AT 6 e F SATF o AT &7 a9 &, TAH T 1 AT FF7 &l, FF T 2l 3T Iraid 799 U
Fits sl afea el UHT e 7 T=aT 94T Tl &l T 2 A1 ¢, el Ioaa¥ 0t § Tietd & o et
TRt srater ARAdTI@s® T F Al ol |

gt fs (sreasTiors dfaer aizd) / araae:

FET AGETAF T AT FET GLHIL IT 9T AR AT 99 ST &1 6 TITET I7 ATao 9% &7 F STFAT F
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STferTy -
() (i) ST =T e o g ag e w8t AT

(ii) == oz ¥ -10 (56100-177500 %.) & 9= a9 i F=rftaa g7 i 2r; si

(@) et Seafors sgard o sqwa wad g, i -

(i) HTex afiage a7 ST Ther AT AT T30 T a7 Fa T 7w giag Fames § #7 & &9 fF ab 7 omqaa
e

(ii) FHRfAReT AT AT ST A7 g4 SShaafiar § &\rasw =3t a1 = |rer 1 R
feoqur -1 qros yaet F vE el sfeerh, S i |@ief ot § 2, sy o AR w o e G
ST o 97 T2l g1 3HT T Sratgin g e & oo @=m fFe s & o= 7287 ghm

feoqur -2 : wiafaete £ safa, S siata et e & =t =71 Bt s g an a7 == ffgfe & 5w
TE eTHd FoheT 37T FTeY 92 U% WA gi<h il STafer g Aramoradr 97 a9 § T8 Tai gl

feoqur-3: wiafaghe grer e & o srfasraw smg-mT sraee s #wa & sifaw ai &1 56 a7 § sferes T8t
g

froqur-4: AT FAe FealT TR AT ST LRI AT TF ST &5 TATHA % ATAHRAT F 9y § ¥ B o
qHATE |

feoqur -5 ST AT STad-3ra I F A A9 F GiafAgite 9% #1va g, 396w fAeares &1 Faieo qgrhaeas,
T AT T T /0 I % SUd ArHe & forg = R S J96ar g, R s "@aw § 39 69w ug W
grefa & g T sty Saerey T@ 2

(12) (13)

Framfi ey af il (et w e w F f) S feff 8- AT &L 2T

1. WETH=e - e,
T et a7

2. HET=es® - HEe;
T qeaT a9

3.y arswafa - HEEm
T
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4. 37 AETAOAF e |
T qeaT a7
() (3) (4)
5.9gTT% FHIS 13* (2026) HTYTTOT Fedior ey, | A9 Aigww # F2-10 (56100-
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MINISTRY OF HOME AFFAIRS
NOTIFICATION
New Delhi, the 20th April, 2026.

G.S.R. 295(E).—In exercise of the powers conferred by clauses (b) and (c) of sub-section (2) of section
141 of the Border Security Force Act, 1968 (47 of 1968) and in supersession of the Border Security Force, Water
Wing, Group-‘A’ (Technical Staff), Recruitment Rules, 2012, except as respects things done or omitted to be done
before such supersession, the Central Government hereby makes the following rules regulating the method of
recruitment to the posts of Deputy Inspector General, Commandant, Second-in-Command, Deputy Commandant and
Assistant Commandant in the Water Wing of the Border Security Force in the Ministry of the Home Affairs, namely:-

1. Short title and commencement.- (1) These rules may be called the Ministry of Home Affairs, Border
Security Force, Water Wing, Group- ‘A’ (Technical Staff Cadre), Recruitment Rules, 2026.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. Application.- These rules shall apply to the posts specified in column (1) of the Schedule annexed to these
rules.
3. Number of post, classification and level in pay matrix.- The number of the said posts, their classification

and level in the pay matrix attached thereto shall be as specified in columns (2) to (4) of the said Schedule.

4. Method of recruitment, age-limit and other qualifications, etc.— The method of recruitment, age-limit,
qualifications and other matters relating to the said posts shall be as specified in columns (5) to (13) of the
aforesaid Schedule.

5. Medical standard for promotion.- Notwithstanding anything contained in these rules, only those persons
who are in medical category SHAPE-I, shall be eligible for promotion to the posts specified in column (1) of
the Schedule.

6. Medical standard for direct recruits.- Only those persons who are medically and physically fit as per the

guidelines issued by the Ministry of Home Affairs and as per the scheme prescribed by the Central
Government from time to time shall be eligible for appointment to the posts specified in the column (1) of the
said Schedule under the provision of these rules.

7. Physical standard for recruitment shall be applicable as per the Scheme specified by the Central Government
from time to time in this regard.

8. Liability of service.- Any person appointed to any category of posts under these rules shall be liable to serve
anywhere in India or abroad.

9. Maintenance of seniority lists.— Separate seniority lists for each of the ranks shall be maintained centrally at
the Head Quarter of the Force whether in an officiating or substantive capacity by Border Security Force,
Water Wing.
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10.

11.

Seniority.- (1) All officers holding a higher rank whether in an officiating or substantive capacity shall be
senior to the officers holding a lower rank.

2) In a particular rank, seniority of officers appointed to any post shall be determined in accordance
with the order of selection for appointment to that post.

(3) Subject to the provisions of sub-rule (2), inter-se-seniority amongst officers holding the same rank shall
be as follows: -

(a) seniority of officers promoted on the same day shall be determined in the order in which
they are selected for promotion to that rank;

(b) inter-se-seniority of direct recruits shall be arranged in the order of ‘combined’ merit which
shall be determined after adding together the marks obtained by them in the competitive
examination conducted by the Border Security Force and the Basic Professional Course of the
Border Security Force in the ratio of 50:50:

Provided that in the case of direct recruits, the date of appointment shall be the date of joining
the venue as mentioned in the offer of appointment:

Provided further that if two or more officers have secured equal marks in the combined
merit, then, their order of merit shall be considered as per the order of their dates of birth:

Provided also that the seniority in cases of delay in reporting for training after selection
shall be as under:-

(i) an offer of appointment issued by the Ministry or Department shall be valid for a period of four
weeks from the date for joining mentioned in the offer of appointment after which the offer would
lapse automatically;

(i1) if, however, within the specified period of four weeks, a request is received from the candidate
for extension of time and after due consideration by the Ministry of Home Affairs, he may be
granted extension for a maximum period of two weeks in addition to the four weeks if facts and
circumstances deem it necessary to do so and the candidates who join within a period of six weeks
shall have their seniority fixed as per first proviso of clause (b) of sub-rule (3);

(iii) after the grant of extension of two weeks as stated in clause (ii), if a candidate fails to report
within he stipulated time (which shall not exceed a period of six weeks), the offer of appointment
shall lapse automatically;

(iv) an order of appointment which has lapsed, shall not ordinarily be revived, except in exceptional
circumstances and on grounds of public interest to be recorded in writing, and only after obtaining
the approval of the Ministry of Home Affairs;

(v) where the offer of appointment is revived under clause (iv), the seniority of candidates
concerned shall be fixed above the candidates of the next selection examination, but, in case, such
candidate joins after any of the candidate of the next selection examination has joined, he shall be

placed below the last of such candidate;

(vi) Provided further that seniority in case of delay in reporting for training shall be fixed in
accordance with the provisions of items (i), (i) and (iii) of third proviso of clause (b) of sub-rule (3).

Disqualifications. - No person, -
(a) who has entered into or contracted a marriage with a person having a spouse living; or
(b) who, having a spouse living, has entered into or contracted a marriage with any person,

shall be eligible for appointment to the said posts:
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Provided that the Central Government may, if satisfied that such marriage is permissible under the
personal law applicable to such person and other party to the marriage and that there are other grounds for so
doing, exempt any person from the operation of this rule.

12. Ineligibility of aliens. - No persons who is not a citizen of India shall, except with the prior permission of the
Central Government in writing, be appointed or employed under these rules:

Provided that nothing contained in these rules shall debar the appointment, enrolment or
employment of a subject of Nepal or Bhutan under these rules.

13. Superannuation. - (1) The personnel appointed under these rules shall retire from service on the afternoon of
the last day of the month in which they attains the age of sixty years or as per the order or instructions issued
by the Central Government from time to time in this regard:

Provided that an Officer whose date of birth is the first of a month shall retire from service on the
afternoon of the last day of the preceding month on attaining the age of sixty years.
(2) No person shall be granted extension in service beyond the prescribed age of retirement on
superannuation as specified in sub-rule (1).

14. Powers to relax. — Where the Central Government is of the opinion that it is necessary or expedient so to do,
it may, by order and for reasons to be recorded in writing, relax any of the provisions of these rules with
respect to any class or category of persons.

15. Interpretation. - If any question relating to the interpretation of these rules arises, it shall be decided by the
Central Government.

16. Saving. - Nothing in these rules shall affect reservations, relaxation of age-limit and other concessions
required to be provided for the Scheduled Castes, the Scheduled Tribes, the Other Backward Class, ex-
Servicemen and other special categories of persons in accordance with the orders issued by the Central
Government from time to time in this regard.

SCHEDULE
Name of posts. Number of posts. Classification. Level in pay matrix.
(M 2 (€) 4

1. Deputy Inspector | 01* (2026) General Central Service, | Level-13 A in pay matrix

General (Water Wing). (*Subject to variation Group ‘A’, Gazetted, Non- | (Rs.131100-216600).

dependent on workload). | Ministerial (Combatised).

Whether selection post or | Age-limit for direct recruits. Educational and other

non-selection post. qualifications required for

direct recruits.
) (6) (M
Selection. Not applicable. Not applicable.
Whether age and | Period of probation, if any. Method of recruitment whether by direct
educational qualifications recruitment or by promotion or by
prescribed  for  direct deputation/absorption and percentage of
recruits will apply in the the vacancies to be filled by various
case of promotees. methods.
®) (€)) (10)
Not applicable. Not applicable. By promotion, failing which by Deputation
(including short term contract)/
absorption).




18 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(1)]

In case of recruitment by promotion or by deputation/ absorption, grades from which promotion or deputation/
absorption to be made.

an

Promotion:
From amongst the Commandant (Water Wing) of the Border Security Force in level-13 in the pay matrix (Rs.123100-
215900) with twenty years Group- ‘A’ service including two years regular service as Commandant (Water Wing) in
the relevant field; and

(1) must have qualified basic training as prescribed for entry level posts; and

(i) must have qualified other courses or training as prescribed by the Director General, Border Security Force,
from time to time.

Note 1: Where juniors who have completed their qualifying or eligibility service are considered for promotion their
seniors shall also be considered provided they are not short of the requisite qualifying or eligibility service for more
than half of such qualifying or eligibility service or two years, whichever is less, and have successfully completed
probation period and other prescribed training or courses for promotion to the next higher grade along with their
Juniors who have already completed such qualifying or eligibility service.

Deputation (including short term contract) / absorption:
Officers of Central Para Military Forces or the Central Government or the State Governments or the Union territories
administration or the public sector undertaking having twenty years’ of Group ‘A’ service; and

(a) (1) holding analogous posts on regular basis; or

(i1) with two years’ regular service in level-13 (Rs.123100-215900) in the pay matrix; and

(b) possessing the following educational qualifications and experience, namely:-

(1) minimum three years’ experience in Motor Transport or Water Wing or Special Repair Organisation or Central
School of Motor Transport; or

(i1) Degree in Mechanical Engineering or Automobile Engineering or Marine Engineering.

Note 1: The departmental candidates in the feeder category who are in the direct line of promotion shall not be
eligible for consideration for appointment on deputation. Similarly, deputationists shall not be eligible for
consideration for appointment by promotion.

Note 2: The period of deputation including the period of deputation in another ex-cadre post held immediately
preceding this appointment in the same or some other organisation or department of the Central Government shall
ordinarily not exceed five years.

Note 3: The maximum age limit for appointment by deputation shall be not exceeding fifty-six years of age as on the

last date of receipt of applications.

Note 4: Absorption can be effected only in the case of officers from the Central Government or the State
Governments or the Union territories administration.
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If a Departmental Promotion Committee exists what is its composition. Circumstances in which Union Public
Service Commission to be consulted
in making recruitment.

(12) (13)

Departmental Promotion Committee (for considering promotion) consisting | Not applicable.
of:-

1.Secretary or Special Secretary - Chairperson;
(Internal Security)
Ministry of Home Affairs

2.Director General - Member;
Border Security Force
3.0ne Director General from other - Member;

Central Armed Police Forces
(to be nominated by the Chairperson)

4. Joint Secretary (Police) - Member.
Ministry of Home Affairs
(€] 2 3) “4)
2. Commandant 03* (2026) General Central Service, | Level-13 in the pay matrix
(Water Wing). (*Subject to variation Group °‘A’, Gazetted, Non- | (Rs.123100-215900).
dependent on Ministerial (Combatised).
workload).
(©)) (0) @)
Selection. Not applicable. Not applicable.
®) ® (10)
Not applicable, Not applicable. By promotion, failing which by deputation (including short
term contract)/ absorption.
at
Promotion:

From amongst the Second-in-Command (Water Wing) of the Border Security Force in Level-12 in the pay matrix
with fifteen years Group- ‘A’ service including five years of regular service in the Second-in-Command in level-12 in
the pay matrix (Rs.78800-209200); and

(i) must have qualified basic training as prescribed for entry level posts; and

(i) must have qualified other courses or training as prescribed by the Director General, Border Security Force,
from time to time; and

(iii) two years regular service as Second-in-Command (Water Wing) in the relevant field.

Note 1: Where juniors who have completed their qualifying or eligibility service are considered for promotion their
seniors shall also be considered provided they are not short of the requisite qualifying or eligibility service for more
than half of such qualifying or eligibility service or two years, whichever is lesser, and have successfully completed
their probation period and other prescribed training or courses for promotion to the next higher grade along with their
Juniors who have already completed such qualifying or eligibility service.

Deputation (including short term contract)/absorption:
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Officers of Central Para Military Forces or the Central Government or the State Governments or the Union territories
administration or the public sector undertaking-

(a) (1) holding analogous posts on regular basis; or

(i1) with five years’ regular service in level-12 in the pay matrix (Rs.78800-209200); and
(b) possessing the following educational qualifications and experience, namely:-

(i) having minimum three years experience in Motor Transport or Water Wing or Special Repair Organisation or
Central School of Motor Transport; or

(i1) Degree in Mechanical Engineering or Automobile Engineering or Marine Engineering.

Note 1: The departmental candidates in the feeder category who are in the direct line of promotion shall not be
eligible for consideration for appointment on deputation. Similarly, deputationists shall not be eligible for
consideration for appointment by promotion.

Note 2: The period of deputation including the period of deputation in another ex-cadre post held immediately
preceding this appointment in the same or some other organisation or department of the Central Government shall
ordinarily not exceed five years.

Note 3: The maximum age-limit for appointment by deputation shall be not exceeding fifty-six years of age as on the
last date of receipt of applications.

Note 4: Absorption can be effected only in the case of officers from the Central Government or the State Government
or the Union territories administration.

Note 5: Officials who are on deputation for five years in their respective grade can be considered for absorption after
assessing their performance by the Director General, Border Security Force, if, eligible officers are not available in the
feeder cadre for promotion to the particular post.

(12) (13)

Departmental Promotion Committee (for considering promotion) consisting | Not applicable.
of :-

1. Director General - Chairperson,;
Border Security Force

2. Joint Secretary - Member;
Ministry of Home Affairs
3. Inspector General - Member;

Border Security Force

4. Inspector General - Member.

Border Security Force

(0 @) 3) @)
3.Second-in- 04* (2026) General Central Service, | Level-12 in the pay matrix
Command (*Subject to variation Group ‘A’, Gazetted, Non- | (Rs.78800-209200).
(Water Wing) dependent on workload). Ministerial (Combatised).

®) (6) (M

Selection. Not applicable. Not applicable.
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&) &) (10)

Not applicable. Not applicable. By promotion, failing which by deputation
(including short term contract)/ absorption.

an

Promotion:

From amongst the Deputy Commandant (Water Wing) of the Border Security Force in level-11 in the pay matrix with
ten years Group- ‘A’ service including five years’ regular service in the Deputy Commandant in level-11 in the pay
matrix (Rs.67700-208700); and

(i) must have qualified basic training as prescribed for entry level posts; and

(i) must have qualified other courses or training as prescribed by the Director General, Border Security Force,
from time to time; and

(iii) Two years regular service as Deputy Commandant (Water Wing) in the relevant field.
Note 1: Where juniors who have completed their qualifying or eligibility service are considered for promotion their
seniors shall also be considered provided they are not short of the requisite qualifying or eligibility service for more
than half of such qualifying or eligibility service or two years, whichever is lesser, and have successfully completed
their probation period and other prescribed training or courses for promotion to the next higher grade along with their
Juniors who have already completed such qualifying or eligibility service.

Deputation (including short term contract)/ absorption:

Officers of Central Para Military Forces or the Central Government or the State Governments or the Union territories
administration or the public sector undertaking-

(a) (1) holding analogous posts on regular basis; or
(i1) with five years’ regular service in level-11 in the pay matrix (Rs.67700-208700); and
(b) possessing the following educational qualifications and experience, namely:-

(1) having minimum three years experience in Motor Transport or Water Wing or Special Repair Organisation or
Central School of Motor Transport; or

(i1) Degree in Mechanical Engineering or Automobile Engineering or Marine Engineering.

Note-1: The departmental candidates in the feeder category who are in the direct line of promotion shall not be
eligible for consideration for appointment on deputation. Similarly, deputationists shall not be eligible for
consideration for appointment by promotion.

Note 2: The period of deputation including the period of deputation in another ex-cadre post held immediately
preceding this appointment in the same or some other organisation or department of the Central Government shall
ordinarily not exceed four years.

Note 3: The maximum age-limit for appointment by deputation shall be not exceeding fifty-six years of age as on the
last date of receipt of applications.

Note 4: Absorption can be effected only in the case of officers from the Central Government or the State Governments
or the Union territories administration.
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Note 5: Officials who are on deputation for four years in their respective grade can be considered for absorption after
assessing their performance by the Director General, Border Security Force, if, eligible officers are not available in the
feeder cadre for promotion to the particular post.

(12) 3)
Departmental Promotion Committee (for considering promotion) consisting of :- Not applicable
1. Director General - Chairperson;
Border Security Force
2. Joint Secretary - Member;
Ministry of Home Affairs
3. Inspector General - Member;
Border Security Force
4. Inspector General - Member.
Border Security Force
) 2 (€)) 4)
4.Deputy Commandant 06* (2026) General Central Service, Group | Level-11 in the pay matrix
(Water Wing). (*Subject to |‘A’, Gazetted, Non-Ministerial | (Rs.67700-208700).
variation dependent |(Combatised).
on workload).
(©) (6) (M
Selection. Not applicable. Not applicable.
® ® (10)
Not applicable. Not applicable. By promotion, failing which by deputation
(including short term contract)/ absorption.
(n
Promotion:

From amongst the Assistant Commandant (Water Wing) of Border Security Force in level- 10 in the pay matrix
(Rs.56100-177500) with five years’ regular service in the grade; and

(1) must have qualified basic training as prescribed for entry level posts; and
(i) must have qualified Pre-Promotion (Technical) course as prescribed by the Director General, Border
Security Force, from time to time; and

(iii)Two years experience as Assistant Commandant (Water Wing) in the relevant field.
Note 1: Where juniors who have completed their qualifying or eligibility service are considered for promotion their
seniors shall also be considered provided they are not short of the requisite qualifying or eligibility service for more
than half of such qualifying or eligibility service or two years, whichever is lesser, and have successfully completed
their probation period and other prescribed training or courses for promotion to the next higher grade along with their
Juniors who have already completed such qualifying or eligibility service.

Deputation (including short term contract) / absorption:

Officers of Central Para Military Forces or Central Government or State Governments or the Union territories
administration or the public sector undertaking,-

a) (i) holding analogous posts on regular basis; or
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(i1) with five years’ regular service in level-10 in the pay matrix (Rs.56100-177500); and

(b) possessing the following educational qualifications and experience, namely:-

(i) having minimum three years’ experience in Motor Transport or Water Wing or Special Repair Organisation or
Central School of Motor Transport; or

(i1) Bachelors Degree or three years Diploma in Mechanical or Automobile Engineering or Marine Engineering.

Note 1: The departmental candidates in the feeder category who are in the direct line of promotion shall not be
eligible for consideration for appointment on deputation. Similarly, deputationists shall not be eligible for
consideration for appointment by promotion.

Note 2: The period of deputation including the period of deputation in another ex-cadre post held immediately
preceding this appointment in the same or some other organisation or department of the Central Government shall
ordinarily not exceed four years.

Note 3: The maximum age-limit for appointment by deputation shall be not exceeding fifty-six years as on the last
date of receipt of applications.

Note 4: Absorption can be effected only in the case of officers from the Central Government or the State Governments
or the Union territories administration.

Note 5: Officials who are on deputation for four years in their respective grade can be considered for absorption after
assessing their performance by the Director General, Border Security Force, if, eligible officers are not available in the
feeder cadre for promotion to the particular post.

(12) (13)
Departmental Promotion Committee (for considering promotion) consisting of :- Not applicable
1. Director General - Chairperson;
Border Security force
2. Inspector General - Member;
Border Security Force
3. Director or Deputy Secretary - Member;
Ministry of Home Affairs
4. Deputy Inspector General - Member.
Border Security Force
(€] 2 3) “)
5.Assistant Commandant 13* (2026) General Central Service, Level-10 in the pay
(Water Wing). (*Subject to | Group ‘A’, Gazetted, Non- | matrix (Rs.56100-
variation dependent | Ministerial (Combatised). 177500).
on workload).
(5) (6) (N
Selection. Between 22 and 28 years of age. (a) Educational qualification:

Bachelors Degree in Marine Engineering or
Mechanical Engineering or Electrical and
(Relaxable for Government servants up to | Electronics  Engineering  or  Automobile
five years in accordance with the instructions | Engineering or equivalent from a recognised
or orders issued by the Central Government | university or institution or equivalent.

from time to time).

Note: The crucial date for determining the | (b) Should qualify the physical efficiency test,
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age-limit shall be the closing date for receipt | written test and interview.
of applications from candidates and not the
closing date prescribed for those in Assam,
Meghalaya, Arunachal Pradesh, Mizoram, | Note 1: The vacancies for female candidates to be
Manipur, Nagaland, Tripura, Sikkim, Lahaul | filled up in the rank of Assistant Commandant
and Spiti District and Pangi Sub-Division of | (direct entry) will be calculated on year to year
Chamba District of Himachal Pradesh, Union | basis by Director General, Border Security Force
territories of Ladakh, Andaman and Nicobar | on functional requirement basis.

Islands or Lakshadweep.
Note 2: Qualifications are relaxable at the
discretion of the competent authority in the case of
candidates otherwise well qualified.
8 9 10
Not applicable Two years. 1. Sixty percent by promotion, failing which by deputation

(including short term contract)/ absorption.

2. Forty percent by direct recruitment (including ten percent
from amongst ex-Serviceman).

an

Promotion:

Promotion from amongst the Inspector (Master), Inspector (Engine Driver) and Inspector (Workshop) in the Water
Wing in the Border Security Force in level-7 in the pay matrix (Rs.44900-142400) with five years’ regular service in
the grade; and

(i) must have qualified basic training as prescribed for entry level posts; and
(il) must have qualified Pre-Promotion (Technical) Course as prescribed by the Director General, Border
Security Force, from time to time; and

(ii1) Two years experience as operation and management of Water Crafts in the relevant field or supervision of
field workshop.

Note 1: The eligibility service shall continue to be the same for persons holding the feeder posts on regular basis on
the date of issue of amendment in Principal Recruitment Rules, 2012.

Note 2: Where juniors who have completed their qualifying or eligibility service are considered for promotion their
seniors shall also be considered provided they are not short of the requisite qualifying or eligibility service for more
than half of such qualifying or eligibility service or two years, whichever is lesser, and have successfully completed
their probation period and other prescribed training or courses for promotion to the next higher grade along with their
Juniors who have already completed such qualifying or eligibility service.

Deputation (including short term contract)/absorption:

Officers of the Central Government or the State Governments or the Union territories administration or the public
sector undertaking:

(a) (i) holding analogous posts on regular basis; and

(b) possessing the following educational qualifications and experience, namely: -

(1) having minimum three years experience in Motor Transport or Water Wing or Special Repair Organisation
or Central School of Motor Transport; or
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(i1) Degree in Mechanical Engineering or Automobile Engineering or Marine Engineering.

Note 1: The departmental candidates in the feeder category who are in the direct line of promotion shall not be
eligible for consideration for appointment on deputation. Similarly, deputationists shall not be eligible for
consideration for appointment by promotion.

Note 2: The period of deputation including the period of deputation in another ex-cadre post held immediately
preceding this appointment, in the same or some other Organisation or Department of the Central Government shall
not ordinarily exceed three years.

Note 3: The maximum age-limit for appointment by deputation (including short term contract) shall be not exceeding
fifty-six years of age as on the closing date of receipt of application.

Note 4: Absorption can be effected only in the case of officers from the Central Government or the State
Governments or the Union territories administration.

Note 5: Officials who are on deputation for three years in their respective grade can be considered for absorption after
assessing their performance by the Director General, Border Security Force, if, eligible officers are not available in the
feeder cadre for promotion to the particular post.

(12) (13)

Departmental Promotion Committee (for considering promotion) consisting | Not applicable
of :-

1. Director General - Chairperson;
Border Security Force

2. Inspector General - Member;
Border Security Force

3. Director or Deputy Secretary - Member;
Ministry of Home Affairs
4. Deputy Inspector General - Member.

Border Security Force

Departmental Confirmation Committee (for considering confirmation)
consisting of :-

1. Director General, - Chairperson;
Border Security Force

2. Inspector General - Member;
Border Security Force

3. Director or Deputy Secretary - Member;
Ministry of Home Affairs
4. Deputy Inspector General - Member.

Border Security Force

[F. No. C-17/06/2025/Pers-Confd/BSF]
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